
ITEM NO.36        REGISTRAR COURT. 1          SECTION II

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

             BEFORE THE REGISTRAR MS. APARNA AJITSARIA

Petition(s) for Special Leave to Appeal (Crl.)  No(s).  10699-
10705/2023

DR. MALTI SACHAN @ MALTI CHAUDHARY                 Petitioner(s)

                                VERSUS

THE STATE OF UTTAR PRADESH & ORS.                  Respondent(s)

 
Date : 18-04-2024 These petitions were called on for hearing today.

For Petitioner(s)
                    
                   Mr. Rishi Kumar Singh Gautam, AOR
                   Mr. Gautam Dembla, Adv.
                   
                   
For Respondent(s)
                    Ms. Ruchira Goel, AOR

Mr. Adit Jayeshbhai Shah, Adv.
Mr. Sharanya Sinha, Adv.

                   
                   Dr. Sushil Balwada, AOR

Mr. Arpit Kumar, Adv.
                   Mr. Sandeep, Adv.
                   Mr. Kashyap Kumar Dwivedi, Adv.
                   Mr. Sujoy Gaur, Adv.
                   
                   
                   Ms. Maulshree Pathak, Adv.
                   Ms. Anuja Pethia, AOR                   
                   
                   Mr. Dr. Rajeev Sharma, AOR
                   Mr. Prashant Sharma, Adv.
                   Mr. Raghuvir Sharma, Adv.
                   Mr. Dharmendra Sharma, Adv.
                   Mr. Vipin Kumar Sharma, Adv.
                   Mr. Anil Kaushik, Adv.                  
                   
                   Mr. Manish, Adv.

Mr. Mathews J. Nedumpara, Adv.
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Mr. Santosh Anandrao Jadhav, Adv.
Mr. Avadhesh Kumar Dubey, Adv.
Mr. Praveen Pathak, Adv.
Mr. Sandeep, Adv.
Mr. Sunil Prakash Pandey, Adv.

                   Mr. Mukesh Kumar Maroria, AOR
                   
                   

          UPON hearing the counsel the Court made the following
                             O R D E R

Respondent  Nos.2,  4,  6,  7  and  12  have  filed  counter

affidavit.

Respondent Nos.1, 10, 11 & 13 have failed to file counter

affidavit, despite last opportunity.  However,  Ld. counsel for

the said respondents prays for and is granted four weeks’ time,

as last and final opportunity, for filing counter affidavit.

If counter affidavit is filed within the time granted, be taken

on record else further opportunity stands declined.

As  per  office  report,  respondent  Nos.3  and  5  remain

unserved. Ld. Counsel for the petitioner submits that he would

be filing Application for substituted service in respect of the

said respondents.  Prayer is allowed.  If application is filed,

process as per rules.

Service is complete on respondent Nos.8 and 9 but none has

entered appearance.

List again on 29.4.2024.

                                              APARNA AJITSARIA
                                                  Registrar
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